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(c) will it be applied in the cause of 
orth East and Eastern State ; and 

( d) if not, the reasons for such di· 
tinction? 

THE MINISTER OF Pt:ANNINO 
(SHRl S. B. CHAVAN): (a) There is 
o pre-<ietermine<i average percentage 

increase of the national Plan. On the 
basis of the 1983-84 outlays arrived at 
taking into account the availability of 
resource J the incr aoo in the Plan uutlay 
of the Cenl~re, States and Union Terri-
tories taken togetlier- over the correspon-
ding outlay for 1982-,83 i 21.5 per cent 
In the ca e of As am, the outlay for 
1983-84 is provisional. . 

(b) to (d) The percentage increase va-
rious between the Centre aDd the States on 
~he ' one hand and among the States and 
Union Territories on the other. In the 
case of the Plan outlay of all the States 
taken I:ogether the increase is 16.1 per 
cent. The percentage increase in tHe case 
of the individual States ranges between 10 
and 36 per cent. In the 'case of !!he North 
Eastern States, it ranges between 10 and 
20 per cent. The Annual Plans of all the 
Stat~es, including the ' North Eaftem States 
for 1983-84. have been determined not 
on the basis of any pre--determined iW-
form percentage increase but with refer 
anre to the e !imates of the States' own' 
resources aDd the Central assi tance wor-

ed out on the basi of uniform and ob-
jective ' criteria. In the ca'Se of certain 
States, advan<.:e Plan assistance has been 
agreed to De made available to enable 
them -to have 'Plan of a reasonable size. 

Criteria for fi ation of plan celling 

·264. PROF. NARAIN CHAND 
PARASHAR': Will the Minister of 
PLAN !NO be pleased to state: 

(a) the fo~mula or the set of criteria 
for ~he fixation of Plan ceilings for Five 
Year ~ Plans/Annual Plans of the various 
StaeslUnion Territori . and the date with! 
effect from which it i being prad.ised; 

, (b) I whether any State Government 
have '. prote ted against its rigid enforce-
lIle~ and sought modification since its 

ception; 

(c) if so, ' the names ther of and the 
modifications accepted alongwith the date 
with effect from which ,they ' ba'ge b'een 
~cepted; and 

(d) if not, the reasons therefor and 
whether any modifications sugge ,ed 
would be con idered by the Government/ 
Planning Commi sion? 

THE MINISTER OF PL ING 
(SHRI S. B. CHAVAN): (a) The size 
of ~ the Sixth Five Year Plan 1980-85 of 
the States was fixed in 1980-81 after a-
ses ing I~heir own re ource in consulta-
tion with them and taking into account 
the Central a istance likely to be avail-
able on r11e basis of the uniform criteria 
approved by the National Development 
Council. The Annual Plan of each State 
is determined again on the basis of an 
estimate of the ~ate' s own resources and 
the availability of . Central assjstance with-
in the tot~al Central a sistance for the five 
year period. In the case of some States, 
advance Plan assistanCe is also 1"Jlade 
available to enable them to have an An .. 
nual Plan, of a reasOnable size. 

The Plans of Union Territories are by 
aDd large, financed I~hrough Central assi-
tance. 

(b) to (d) Since the finalisation of the 
Sixth Plan some States have asked from 
time to time for higher Central a i tance 
and market borrowings to augment the 
resources for theIr Annual Plans. It has 
been decided to make available additional 
Ce1}l:ral assi tance of R. 1650 crores in 
the two year period 1983-84 and 1984.85 
over and above the Rs. 15350 crore en-,' 
visaged earlier for the Sixth Plan period. 
It has al 0 been decided to allow 11 the 
States a 21> per , cen'~ step up in market 
borrowing programme jn 1983-84 as 
compared to that in 1982-83 instead of the 
10 per cent annual step-up envi ged in 
the original cherne of · financing- ~he t te 
Plans. 

", 

Demonstration by pre l' porte 

2780. S RI VIJA¥' UMAR Y D 
Will the Mini ter of HOM 
be pleased . to state: 

(a) whether ' pres . .reporter ,bel 
demonstrat~ion iIi iront of Police ead-
quarter, New Delhi on 4 I nuary, 1983,. 
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b) if SO, the details of their demands; 

oy 

(d) if SO, ' the details thereof and the 
n to In t " their dem'a ds 

THE MINIS ER OF STATE IN TliE 
MINISTRY OF HOME AFFAIRS (SHRI 

. VB ' ' T . UBB ) : (a) fS, 
·r. 

(c) and (d) No memor.andum as such 
was received. However; taking n te of 
the Incident an inqui(y into the alleged 

isbebaviotlf -by the official of Po'lice 
Station, . Niz nniddin . ha been co dueted 
by . an Additional ' Distrjo~ Magistrate. 
Wliile · holding the Police Q lCials parti-
cularly the Sub-IQspector, respon 'hIe for 
some lap s, he did not find the allegation 
of manhandling or wrongful confi ment 
of f.hc jotlrnalist Shri ' Sud, substantiated. 

b- ctor d 'eer D 

l obt of· e I " 'ct and: epart-
mental action is lbeing initiated agai t 
him. Action against the SHO for orne 
upervisory ] psis al 0 coht~mplated. 

equ vermn t to 

obtained by the designated agencl 
t rG • as 
Policy be rt f ·' m ' is 1 
the basis of Selective O.O.L. As~it the 
quantity of t!wo 1m tonnes contractocJ. 
the State Corporation has sO far impor. 
ted .about 84170 ton • of oement. . :1 

of 

i . ter 
>to tate: 

• ~e . No. 




